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SHRI DIPEN GHOSH: Sir, all the 
parties and groups including the ruling party 
yesterday decided that discussion on 
securities scam will be taken up imme-
diately after Question Hour. There will be 
no other issue—not even Zero Hour. 
(Interruptions) Six hours discussion was 
decided. (Interruptions) The Prime Minister 
will come at 12.45 P.M. (Interruptions) . 

THE VICE-CHAIRMAN       (SHRI 
SHANKAR  DAYAL  SINGH):     Kindly 
take your seat. I am going to begin. 

 

Now, Dr. Murli Manohar Joshi is to raise 
a discussion on the statement on ir-
regularities and fraudulent transactions in 
banks and other financial institutions, made 
by the Minister of Finance in the Rajya 
Sabha on July 8, 1992. 

SHORT DURATION DISCUSSION on 
irregularities and fraudulent transactions in 
banks and  other financial  institutions. 
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NHB is a 100 per cent subsidiary of 
the RBI and was sstablished in July 
1988. Until April 1992 it had no 
Board of Directors but was headed by 
a full-time Chairman and Managing 
Director till January 1991 and a part-
time Chairmen and Managing Director 
from April 1991 onwards, added by an 
Executive Director. Authority for 
undertaking money market trans-
actions wag given to the dealer Shri C. 
Ravikumar    initially     for 
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call money operations and later for 
placement of 'very very short-term 
surplus funds (one/two days) in other 
money market instruments," 

 

"In February 1992, Shri C. Ravt-kumar 
had prepared a note which stated that 
'any change in the investment 
practices have been done in 
consultation (formal/informal) with 
the top management, and that 'it is felt 
that under the circumstances and also 
as expressed in the note on yield... the 
two way trading in assets be 
regularised and allowed within the 
overall investment framework of the 
bank keeping in view low risk, high 
yield and high profitability'. There is 
no evidence on the note to show that it 
has been seen by the higher 
authorities..." 

 

"The total number of transactions 
reported in respect of Units of the UTI 
amount to 6,708 with an aggregate 
value of Rs. 72,760 crores accounting 
for about 8.03 per cent of   the total." 

"However, four foreign bankg alone 
account for transactions of an ag-
gregate value of Rs. 51,633 crores, i.e. 
70.96 per cent of the total transactions 
in Units." 
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"More than two-thirds of these 
transactions were entered into by only 
four foreign banks. The same four 
foreign banks accounted for over 70 
per cent of the transactions in   Units." 

Seventy per cent of the transactions in 
Units, given the deposit base of these banks, 
in hardly three per cent. 

"... it is obvious that the transactions 
were not entered into for the purpose 
of funds management but rather for 
the arbitrage resulting from   purchase  
and   sale. 
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Numter of transactions which have not matched is tabulated below:  

Standard Chartered Bank         .        .        .        .        .        •                 -23.18%  

Citibank .......................................................................................................16.37%  

Bank of America             ............................................................................       14-45%  

State Bank of India        .......      9.29%  

UCO Bank     .........      6.62%  

ANZ Grindlays Bank      .        .        .                           .        -         -        .6.12%  

Andhra Bank ............................................................................................... 4.52%  

Canara Bank................................................................................................       3.72%  
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SHRI SUBRAMANIAN SWAMY 
(Uttar Pradesh): Sir, it is going to be one 
o'clock now. 

THE       VICE-CHAIRMAN (SHRl 
H. HANUMANTHAPPA): It is his 
maiden speech, you see. Yes, Mr. Joshi, 
you continue. . . (Interruptions') .. . 

SHRI    SUBRAMANIAN SWAMY: 
After the Prime Minister speaks,  there 
will be nothing to speak on ... (Interrup 

tions) ... 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND THE MINISTER OF 
STATE     IN  THE    MINISTRY OF 
HOME      AFFAIRS     (SHRI M. M. 

JACOB): Sir, this is his maid^a .speech. 
Let  him continue. 

SHRI S. S. AHLUWALIA (Bihar): That 
is why I am not disturbing him... 
(Interruptions)... 

DR. MURU MANOHAR JOSHI: Many 
people have tried to disturb m» earlier... . 
(Interruptions) ... 
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SHRI S. JAIPAL REDDY (Andhra 

Pradesh): He must go... (Interrup-tinos.. 
THE VICE-CHAIRMAN (SHRI H. 

HANUMANTHAPPA): Please do not 
interrupt... (Interruptions) .. .Please do not 
interrupt... {Interruptions) 

 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): Please do not 
interrupt, . . {Interruptions) ,.. 
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THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): Now, hon. Prime 
Minister will make a suo moto statement. As 
agreed yesterday, no clarifications will be 
asked for. 

SHRI SUBRAMANIAN SWAMY: If the 
JPC is announced, Shri M. M. Joshi should 
agree to participate in it, and not 
boycott it. 

STATEMENT BY THE PRIME 

MINISTER 

Appointment of a Joint Parliamentary 

Committee 

THE PRIME MINISTER (SHRI P. V. 
NARASIMHA RAO): Sir, The events that 
have unfolded in the last few months in the 
financial sector of the country have caused 
grave anxiety to me and the country at large. 
The ramifications of this matter have to be 
thoroughly probed and effective measures 
taken so that the basic integrity of the 
financial institutions of the country is not 
jeopardised and the new economic initiatives 
taken by the Government to strengthen and 
accelerate the economic growth are in no way 
inhi-  


